IN THE CENTRAL ADMINISTRATIVF TRISUNAL HYDERABAD BQNCH HYDERABAD.,

0.A.NO. 1070 of 1992,

Between-

Applicant

Thaticharla Sita Rama Anjanevulu
' L ’ And

1.. The Chief Sigﬁal & Telecom Engineer(C), South Easterﬁ_Rail ]zid?

Visakhapatnam:

2, The Chief Administrative Officer(C) South Eastern Railway,

Calcutta Camp at Visakhapatnam.

3. Dy. Chief Signal & Telecom Enginee%(c) Hdgrs
Railway, Visakhapatnam.

Dated: 13.4.1993% #®
‘ 4e199%: 43

South Eastern

4: Dy. Controller of btores(c) South Eastern Railway, Visakhapat-

nam .

% Sri. S.Rama Rao, Adhoc OS Grade~I,

Sr. Project Manager,
Railway, Visakhapatnam. :

6. M.S.N.Raju, Adhoc 0.5.Grade-II, Dy. Controller of Stores(c)

South Eastern Railway, Vlsakhapatnam.

S.E.

7. K.V.Ramana Murthy, Head Clerk (p) Dy. Chlef qignal & Telecom

Engineer(c) South Zastern Railway, Visakhapatnam.
Respondents

i

Counsel for the Applicant: : Sri, Mehar chand Noori
Counsel for the Respondents : Sri. D. Franc1s paul SC for Rlys
CORAM: : : ' . 1'“

Hon'ble Mr. ¢ .Chandrasekhar Reddy, Judlclal Member

The Trlbunal made the following order:

The present MA.304/93 is moved by Mr. Noori on

i3

behalf

of the applicant with a prayer to delete the main relief injthe

0A- and substitute the new prayef by way of .amendment. The
proposed amendment does not alter the nature and character

0.A: In view of this position, we permit the applicant to

1

N

of this
delete

the magn prayer to the OA and substitute by way of amendme?L the

prayer that seeks for.
it-self., M.A.304/93 is allowed accordingly.

-

Mr. paul submitted that he does not have any

The said amendment is to be carrxed today

addi-

tional counter to the amended O.A.

Heard both sides in'the O.A.

In view of the amended prayer for the applicant seeking impleme-.
ntation of the transfer order dated 29.10.1992 this Q.A. becomes

infructucus.

Besides in the counter of the respondents it

pleaded that the transfer order dt. 29.10.92 is given effe%

in view of this position also the 0.A. becomes infructuous

hence the QA is dismissed as infructuous,

is
t. So,
and

‘M.A.305/93 is moved on behalf of the applicant to

tive a direction to the respondents to pay to the applican

and allowances for the period w.e.f. 11.11.92 onwards. AS

his pay

we have

Contd= ] ..2/—
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i .
dismissed the OA as 1nfructuous we are. not prepared to pass .
any orders 11’1 this M.A. But the aoplicant would be at llberty
to approach the competent authority to* pay him pay and allowances
for the perié)d his--pay and allowances are npt paid. M. A, 305/93

‘is disposed of accordlngly with no order as to costs.

‘ - _Sc/ /= oK
1 Deputy Registirar(Judl,)
CERTIFIED TO EBE TRUE COPY ' .

| ’ Court Off‘ce!’
!l Zentrel Adui -trative T Trivund

Copy to:- Hydeldudd sendh’
1. The Chief Signal & Telecom Engineer(C), South Eastern Railway,
V;Lsakhapaltnam. ‘ ‘

2. The Chiefl Administrative Officer(c) South Eastern Railway,
Calcutta ?amp at Visakhapatham..::
[ Y '
3. Dy. Chief| Siggal & Telecom Eng:.neer(c) qus south Eastern
Railway, Vlsakhapatnam. ' '
|

]
-

4. Dy. Controller of Stores (c), South Eastern Railway, Visakﬁa—
patnam. . | . _

5. One copy to Sri. Mehar chand Neori, advocate, 10-3-294/1
Humayunnagar, Hyd-28. .
] . | .
B. .One copy t:o Sri. D.Francis Paul 3C for Railways, ‘CAT, Hyd.

V‘Qlf spare ‘cho'py.

~
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